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Guverrment of Ipdila

Minigtry of Finance

Department of Revenue
Central Board of Dirmct Tam{

- -

New Delhi, the GsuTientlh, \‘i\?

S. 0, No, In exercigze of the powers conférred by sub-clause
{iv) of clause (23C) of Section 10 Of the Incomeetax Act, 1961

(43 of 1961), the Central Goverment hereby notifieg "Imlia
Internatiénal Textile Hachimxy Pxhibition secisty, Mumbal® fsr
the pumpose of the sald stb-clause for the aggesiment years
1999-2000 to 2001 te 2002 subject to ths fallew-ing conditions,
nemelyt =~ '

{i) the apsessee will apply itg income, o sccumulate for
| spplication, wholly and exclugively tb the chjects
for whiqh it is egtablighad: ; )

(ii) the agcessee will not invegt or dapnsL itg fundg
(other than voluntary contributions received and

- maintained in the form of jewellery, furniture eto,)
for any peried during the previeus yedrs relevant
to the agsegsment years mentioned sbove otherwige
than in any One or more ©f the forms gr modeg gpecified
in sub~gection (5) of section 11: 5y

(iti) thig notificatien will not apply in relation to any
income beiny profitg and gaing of business, unlegs
the buginegs is incidental te the attaimment of the
ebjectives of the ascessee and geparatk becks of
accounts are maintained in respect of puch business.

~ { SAMAR BHIDRA )
UNDER sSECRETARY 1€ THE GOV, ®F INDIa
dotificatien No. \a )% (F,No, 197/40/98+
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The “avager,
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